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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN

BENCH, PUNE

ORIGNAL APPLICATION NO. 09 OF 2026

IN THE MATTER BETWEEN:

Vasimbhai Aiyubbhai Vahora & Others ... Applicants
Versus

Karamsad Anand Municipal Corporation & Others ....Opponents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENTS NO. 1

I, SHAMTTRHAT KOYABH&T 6% Age: 54 yrs, The Deputy

Municipal Commissioner of Karamsad Anand Municipal Corporation.
respondent no 1 herein, does solemnly affirm and state on oath for

myself and on behalf of the corporation::

1. 1 have gone through thé memo of the application and after
perusing the relevant record, I am filing this reply explaining the
real position of the issue in question and I reserve my right to file

further reply in case of necessity so arises.

2. At the very outset, the answering Respondent tenders an
unconditional and unqualified apology to this Hon'ble Tribunal
for the failure to enter a formal appearance and for the non-
appearance on the previous date of hearing. The Answering
Respondent holds this Hon'ble Tribunal in the highest esteem, and

the lapse was neither intentional nor a deliberate attempt to delay

Deputy Municial Commissionér

Karamsad Anand Mahanagarpaliia-
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the proceedings, but purely circumstantial. Also the order date
06/04/2026 passed by the Hon’ble Tribunal came to be received
by the Corporation only on 92/04/2026 and therefore immediately
the counsel was instructed with the appropriate details and
immediately reply was prepared affirmed and is filed. It is
humbly prayed that this Hon'ble Tribunal may graciously be
pleased to accept the apology, condone the said lapse, and take

the present reply on record in the interest of justice.

3. It is respectfully submitted that, the order date 06/04/2026 passed
by the Hon’ble Tribunal came to be received by the Corporation
only on 22/04/2026 and therefore immediately the counsel was

1\,;}, instructed with the appropriate details and immediately reply was

prepared and thereafter the present reply was affirmed and is

& .:P‘)/-q,
S filed, alt

4. At the outset, I say that, Karamsad Anand Municipal Corporation
is a body constituted under the provision of The Gujarat
Provincial Municipal Corporation Act, 1949 and the present reply
is being filed through its Commissioner as mentioned above, who
is the competent authority of the Respondent No. 1 — Karamsad

Anand Municipal Corporation.

5. At the outset the deponent denies each and every statement,
averment, and contention raised in the petition, save and except
those that are specifically admitted herein and further submits that
nothing contained in the petition shall be deemed to be admitted

by the deponent by reason of non-traverse or otherwise and

Ly
O

oeputy Municipdl Coinniizoivis
waramsad Anand Mahanagarpalika
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reserve my right to file further rejoinder in case of necessity so

arises.

6. Tt is respectfully submitted that, the present Original Application
is premature, based on an incomplete reading of statutory
guidelines, and is liable to be dismissed. The primary grievance
of the Applicants is that the answering aespondent is establishing
a Dead Animal Carcass Incinerator at Survey No. 2694 without a
valid Consent to Establish (CTE)—is factually incorrect and has

been rendered infructuous.

7. 1t is submitted that the Gujarat Pollution Control Board (GPCB)
has duly scrutinized the project, the site layout, and the proposed

pollution control measures. Following rigorous evaluation, the

GPCB has formally granted the Consent to Establish (CTE No.
152999) vide Order No. GPCB/CTE-AND-433/ID-121236 dated
03/02/2026 for the said facility. A copy of the CTE dated

03/02/2026 is annexed hereto and marked as ANNEXURE R1.

8. It is respectfully submitted that, historically, the said portion of
jand was used as the disposal site for the dead animal carcasses,
by burying the same in the pits dug on the said land. Over time,
owing to space constraints and the risk of groundwater
contamination, a scientific disposal mechanism became
imperative and accordingly General Board Resolution No. 12
dated 16/05/2025 came to be passed by the Karamsad Anand

Municipal Corporation to install the 9 MT/Day (500 kg/hr)

»M A,

R AL ’v_r modern incinerator on the said land, which is a vital upgrade to
Y /: _”‘" A ‘g‘.
35‘3’@; REZD KD, S P
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LTy Deputy Municipal Commissioner
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safeguard the city's sanitation and the said resolution is never
challenged by the applicants and had attained finality, also the
Answering Respondent, bearing its statutory duty under the
Gujarat Provincial Municipal Corporations Act, 1949, proposed
this facility as an urgent public health necessity. Copy of the
general board resolution no 12 dated 16/05/2025 is annexed

herewith and marked as Annexure-R2.

9. It is also deserved to submit that, pursuant to the application of
the present deponent for grant of CTE, the GPCB has raised some
queries, which came to be replied by the present deponent
20/01/2026 explaining every aspect of the project and the copy of
the same is annexed herewith and marked as Annexure-R3 as

well as the copy of the site map is annexed herewith and marked

as Annexure-R4.

10.1t is respectfully submitted that, the GPCB, fully cognizant of the
site's proximity to the Al Mannan Residency, granted the CTE by
imposing exceptionally strict operational standards to guarantee
zero impact on the surrounding environment also as per
Condition 3.1 of the CTE, the facility is strictly mandated to use
Natural Gas (300 M3/Day) as fuel, eliminating the particulate

matter. soot, and smoke associated with conventional fuels.

11.It is also further submitted that, the Answering Respondent has
submitted a comprehensive "Odour Action Plan" on 20.01.2026.
which has been approved and incorporated into the CTE

(Condition 1.7) to ensure absolute odour control, further The

G-

Deputy Municipal Commissicner

o 3.1 N
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facility is designed as a Zero Liquid Discharge (ZLD) unit for
industrial effluent. The minor 2 KL/Day effluent from
washing/scrubbing will be treated in an onsite ETP and utilized

exclusively for plantation within the premises.

12.That at the time of the NGT inspection and the filing of the OA,

the Answering Respondent was merely undertaking preliminary

civil works (platform and shed construction) as per the work

<\ . .
; order dated 10.09.2025. No machinery was installed, nor was any
¥
Wl " 3 .
7’3} hazardous activity commenced prior to the grant ot'the CTE.
Y
4 : . et ]
Nﬁ 13.That the Answering Respondent is a responsible civic body and

KY o>

undertakes to strictly adhere to every specific and general
condition outlined in the CTE granted by the GPCB. The project
poses no threat to the residents; rather, halting it will trigger a
severe sanitary crisis within the municipal limits.

Esﬁ'% 3 14.1t is respectfully submitted that, looking to the above-mentioned

v v 782 -

7 N i . - . , JFa.
; s '7-;“'@).\ ,}", facts and circumstances the present application being devoid ot
Sol= oLy Tk
ff,) - tepares O /f;:g any merits and hence same is deserved to be rejected in the

5 2R

RGRRTTRT .\ interest of justice.
Yorevd

What is stated herein above is true to the best of my knowledge.

information and belief and T believe the same to be true and correct.

Solemnly affirmed on thisRY_day of April, 2026 at Roracr

2 4 APR 2026
Date: DATE : Ao W

Deputy Municipal Commissioner
REG. No.: Lﬁ b Karamsad Anand M i
Place: BEFQRE ME g (DE{;(a)?\?ENgrt;anagarpahka
frore ; )
o W etiia MUKESH .C. JETHVA
TARY ‘ Advocate, Notary (Govt. of Guj.)

T OF GUJARAT Ekia Chambers, Nr. Railway Godi,
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\__:_ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

\"{\"\N;; GANDHINAGAR - 382010,
oree (T) 079-23232152

By SpEed post

NO: GPCB/CTE-AND-433/ID-121236/ 892524

To,

M/s. Karamsad Anand Municipal Corporation,

“Consent to Establish”
CTE NO: 152999

Date: ©3/02/2026

sauaic VIEie ysicuias!

Survey No: 2694, Nr. Samarkha chokdi, “w o B essevessarans®
Tal & Dist: Anand-388001. DAt ks R
ma’lm...&ﬂzl<-l-a{02§"

Sub: Consent to Establish (NOC) under Section 25 of Water Act, 1974 and Section

21 of Air Act, 1981.
Ref: Your online Consent to Establish (NOC)

application Inward No.427910 dated:

19/12/2025.

Sir,

Without prejudice to the powers of this B
and Control of Pollution) Act, 1974, the Air (Prevention and Control of P

oard under the Water (Prevention
ollution) Act,

1981 and the Environment (Protection) Act, 1986 and without reducing your
responsibilities under the said Acts in any way, this is to inform you that this Board

grants Conse

nt to Establish (NOC) to establish common environment management

facility for dead animal carcass incineration at M/s. Karamsad Anand Municipal
Corporation, Survey No: 2694, Nr. Samarkha chokdi, Tal & Dist: Anand-388001.
for the manufacturing of the following item with following terms & conditions. The
Validity period of the order will be up to 18/12/2032.

. Sr. No. Product Capacity
Dy. MCO. (E) 1. Dead Animal Carcass 9 MT/D
Incinerator ay

ifi

12 11,.-p

¢ Conditions:

Applicant shall have to obtain Environment Clearance from the relevant
authority, if at any stage project activity is covered under the EIA Notification

dated:

14/09/2006 and subsequent amendments, if applicable.

oqo 3\0/)—-6
ga,:ﬁa%m

dept -

1.2 Applicant shall obtain prior permission of Central Ground Water Authority for
withdrawal of ground water/use of borewells, if applicable.

1.3 Management of Solid Waste generated from industrial activities shall be as per
Solid Waste Management Rules, 2016 (solid waste as defined in Rule-3(46).

1.4 As per provision of Rule - 18 of Solid Waste Management Rules-2016 all
industrial units using fuel and located within 100 km from the refused derived
fuel (RDF) plant shall made an arrangement to replace at least five percent of
their‘fuel requirement by refused derived fuel so produced.

1.5 Applicant shall have to comply with CPCB guideline for carcass disposal of
Novermebr-2020 as amended time to time.

GPCB ID-121236
0

w2
0/\%\9/\“%

Clean Gujarat Green Gujarat 1ofs

Website : https://gpcb.gujarat.gov.in

(J& Scanned with OKEN Scanner
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Applicant shall have to ensure safe and effective waste/carcass collection ang
1.6 Applica . i

: tion to the site. . i

y ﬂlj'rthii tsrr?s;‘lfazcz to implement odour action plan as submlttedton t20/01/2026
v ':r?g 'gr?sure surrounding atmosphere may not be affected due {0 siorage and

incineration activity of carcass. '
1.8 Applicant shall ensure complete combustion of carcass.

WATER ACT, 1974: .
2. CONDITION UNDER THE o gerE@t_iQ_n_ih_ail_Qe as under:

2.1 The water consumption and waste wat
Type Water Consumption Waste Water
Generation
Industrial 2 KL/Day 2 KL/Day
Domestic 1 KL/Day 0.80 KL/Day ‘
Gardening Nil Nil

2.2 The total quantity of the industrial effluent to be generated from the washing and

scrubbing shall not exceed 2 KL/Day.
2 3 Generated industrial effluent shall be treated into adequate ETP and treated
efiuent shall ie utilized on land for gardening/plantation purpose within piant
premises conforming to following standards:

Sr. No. Parameter Permissible Limit

1. Suspended Solids 200 mgf/l

2. Total Dissolved solid 2100 mg/l

3. pH 55t09

4. BOD (3 days at 27°C) 100 mg/I

5. Arsenic 0.2 mg/l

6. cyanide 0.2 mg/l

7. Chloride 600mg/l -~

2.4 The total quantity of the domestic wastewater (sewage) sha'ixl not exceeci 0.80
KL/Day. 3 e T

2.5 Sewage shall be disposed of through septic tank/soak pit syste?h. o

2.6 The board reserves right to review and/or revoke the consent and/or make
modifications in the conditions which it seems fit in accordance with provisions
of Water Act, 1974.

B et

A

3. CONDITIONS UNDER AIR ACT, 1981:
3.1 The followinTghall be used as fuel in Dead Animal Carcass Incinerator System.

Sr. No. Fuel Quantity |
1. Natural gas 300 M3¥/Day

3.2 The applicant shall install & operate air pollution control system in order to
achieve norms prescribed herewith.

3.3 The flue gas emission through stack attached to Dead Animal Carcass
Incinerator System shall conform to the following standards:

GPCRB 1D-121236 20f5

(_JE Scanned with OKEN Scanner
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— GUJARAT POLLUTION CONTROL BOARD

T

‘w

PARYAVARAN BHAVAN, SECTOR 10-A,
S N !
“# GANDHINAGAR - 382010,
GPCB (T) 079-23232152
Sr. Stack Stack | APCM Parameter Permissible Limit
No. | Attached To | Height
1. | Dead Animal 30 Wet Particulate 50 mg/Nm3
Carcass Meter | Scrubber, Matter (half hourly avg.
Incinerator Venturi, value)
System-0.70 recirculati HCL 50 mg/Nm3
(Kcal/Hour) on tank g (half hourly avg.
value)
SOz 200 mg/Nm3
(half hourly avg.
. value)
". CO 100 mg/Nm3
(half hourly avg.
value)
Total organic 20 mg/Nm3
Carbon (half hourly avg.
. b ‘ value)
U A SRS PR I R L e HE . o s fomy iR mg/Nm3
’ R (half hourly avg.
S value)
NOx 400 mg/Nm3
(half hourly avg.
value)
Total dioxins and 0.1 ng TEQ/Nm3
furans
Cd+ Th+ their 0.05 mg/Nm3
compounds
; Hg and its 0.05 mg/Nm3
* compounds
Sb+ 0.5 mg/Nm3
As+Pb+Cr+Co+
Cu+Mn+Ni+V+
their compounds

3.4 There shall be no process gas emission from the manufacturing activities as well
as any other ancillary industrial operations.

3.5 Stack monitoring facilities like port hole, platform/ladder etc., shall be provided
with stacks/vents Chimney in order to facilitate sampling of gases being emitted
into the atmosphere.

3.6 There shall no any fugitive emission and/or odour pollution due to manufacturing
activities and ancillary operations. Adequate measures shall be taken thereof.

3.7 The concentration of the following parameters in the ambient air within the
premises of the industry and a distance of 10 meters from the source (other than
the stagk/vent) shall not exceed the following levels. Applicant shall comply with
the National Ambient Air Quality Standards notified by Central Pollution Control

arep-121236  Clean Gujarat Green Gujarat 305
Website : hitps://gpcb.gujarat.gov.in

J& Scanned with OKEN Scanner
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Board, New Delhi time to time under the provision of the Environment
(Protection) Act, 1986,

[ Parameter Permissible Limit Permissible '
Annual Limit 24 Hrs.
Average
 Particulate _matter- | 60 Microgram/M?® | 100 Microgram/M? |
10 [PM10] l
Particulate matter- | 40 Microgram/M?3 60 Microgram/M?
2.5 [PM2.5)
Sulphur Dioxide 50 Microgram/M? 80 Microgram/M?
Nitrogen Dioxide 40 Microgram/M3 80 Microgram/M3 |

3.8 All measures for the control of Environmental pollution shall be provided before
commencing production.

CONDITIONS UNDER HAZARDOUS AND OTHER WASTES (M&TM) RULES,

2016

4.1 Apglicant shall have to comply with provisions of Hazardous. and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and its
amendments. :

4.2 The applicant shall provide temporary storage facilities for each type of Haz
Waste as per Hazardous and Other Waste (Management & Transboundary
Movement) Rules, 2016 and its amendments.

. 4.3 Hazardous Waste generated shall be disposed off in accordance with the

. Hazardous and Other Waste (Management & Transboundary Movement)
Rules, 2016 and its amendments and unit shall have to obtain authorization
of the Board for all applicable categories of Hazardous wastes.

4.4 The applicant shall obtain membership of common TSDF site for disposal

Hazardous Waste as categorized in Hazardous and Other Waste Q
(Management & Transboundary Movement) Rules, 2016 and its
amendments.

4.5 The applicant shali_ explore possibilities of Co-processing of hazardous
waste at authorized Cement kiln and make arrangement thereof OR The
applicant shall cbtain membership of Common Hazardous Waste incinerator
for disposal of incinerable waste.

4.6 The applicant shall explore possibility and apply for authorization for
recovery / reuses of any Hazardous Wastes.

5. GEMERAL CONDITIONS:
5.1 Adequate plantation shall be carried out all along the perjphgry of the
industrial premises in such a way that the density of plantation is at least
1000 trees per acre of land and a green beit of 10 meters width is

developed.

GPCIB 1D-121236 4ol5
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

e )
ST GANDHINAGAR - 382010,
‘G‘ng (T) 079-23232152

52 case of chiange ol ownersnip/management (he name and address of he
new owners/partners/directors/proprietor should immediately be intimated to
the Board.

5.3 Applicant shall however, not without the prior consent of the Board bring into
use any new or altered outlet for the discharge of effluent or gaseous
emission or sewage waste from the proposed industrial plant. The applicant
is required to make applications to this Board for this purpose in the
prescribed forms under the provisions of the Water Act, 1974, the Air Act,
1981 and the Environment (Protection) Act, 1986.

5.4 The concentration of Noise in ambient air within the premises of industrial
unit shall not exceed following levels:

Between 6 AM. and 10 P.M. : 75 dB(A)
Between 10 P.M. and 6 A.M. : 70 dB(A)

5.5 Applicant is required to comply with the Manufacturing, Storage and Import
of Hazardous Chemicals Rules, 1989 framed under the Environment
(Protectlon) Act-1986.

5.6 If it is established by any competent authority that the damage is caused

~ due to thelr industrial activities to any person or his property in that case,

" they ‘afé obliged to pay the compensation as determmed by the competent

authority.
For and on behalf of
Gu;arat Pollution Control ‘/rrd
(B. D Prasad)
Environmental Engineer
o
arein-21236  Clean Gujarat Green Gujarat sof5

Website : https:/gpcb.gujarat.gov.in

()& Scanned with OKEN Scanner
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KARAMSAD ANAND MUNICIPAL CORPORATION | pppammens .
|
sque Wi Moo |
ofds <. DYMC/S1/2026/33 r[[j_'( 01/ Z/w0u
B D Prasad,

Unit Head- Anand District,
Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector 10 A,

Gandhinagar.

Subject: Submission of Clarifications/Documents for CTE-Fresh Application (inward No. 427910}

Respected Sir,
ide Inward No.

Karamsad Anand Municipal Corporation {Application 1D: 121236), have applied for CTE-Fresh v
427910 dated 19/12/2025.

With reference to the above subject, we would like to inform you that Karamsad Anand Mu
{Application ID: 121236) has applied for CTE-Fresh vide inward No. 427910 dated 19/12/2025.
Further, with reference to your communication regarding submission/clarification of certain paints,
the required information and clarifications as sought. The point-wise details and supporting documents are encl

herewith for your kind perusal and record.

nicipal Corporation

we hereby submit
osed

We kindly request you to consider the submitted clarifications/documents and take further necessary action at your

end at the earliest.
e and other specification for ensuring complete

Answer Copy Enclose
capacity of incinerator etc (ANNEXURE

1. Technical details of Incinerator a
combustion/incineration, Air Pollution contro
1).

2. Odour control ac
storage and incineration

3. Compliance of CPCB Gui
incineration.(ANNEXURE —3 )

4. Action plan for safe and effective wast

5. Land possession documents shows propo
for siting criteria for the proposed activity as per locala
local government for carcass incineration (i.e Anand Nagarpalika) {ANNEXURE-5)

6. As per IR, More than 15 pucca residential houses in a cluster are observed within a 500-meter radius of the
proposed site. Al Manan Residency (residential society) having more than 15 pucca houses in a cluster is
situated adjacent to the proposed site on the western side. Residential areas comprising more than 15 pu
houses in a cluster are also observed within a 500-meter radius in the south-eastern direction of the proposed

site. Hence clarify. (ANNEXURE-6}

long with temperatur
| Measures and its details,

tion plan so that surrounding atmosphere may not be affected due to proposed activity ot
of carcass {ANNEXURE-2)

delines for Carcass Disposal (November-2020) for specific points pertaining to

nsportation to the site.(ANNEXURE-4)

e/carcass collection and tra
mpliance status

sed site usage for slaughter house hence submit co
uthority rules & regulation as this is commen facility of

{nter:]

Deputy Municipal Commissioner
Karamsad Anand Municipal Corporation

13 amgand@gujarat.govin Q, 02692-243942/43/44, 244881 @ Mahatma Gandhi Marg, Station Road, Anand-388001

G Scanned with OKEN Scanner
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ANNEXURE - 1

Technical Details of Animal Carcass Disposal Incinerator

1. Type of Incinerator

Dual-chamber (Controlied Air) Incinerator designed specifically for Animal
Carcass Disposal Incinerator.
o Comprising:

o Primary Combustion Chamber

o Secondary Combustion Chamber
« Fully enclosed, refractory-lined construction to w
ensure complete destruction of organic matter and pathogens.

ithstand high temperatures and

2. Incinerator Capacity

« Rated Capacity: 500 to 700 Kg/Hour (Animal Carcasses)
o Designed to handle peak carcass generation without overloading.
. Batch / semi-continuous operation as per requirement.

3. Combustion Temperature & Retention Time

Operating Parameter

Component
Primary Chamber Temperature 850-900 °C
Secondary Chamber Temperature 1150-1200°C

Gas Residence Time (Secondary Chamber) Minimum 2 seconds

These paramelers ensure complete combustion, destruction of pathogens, and minimization

of odour and toxic emissions.

4. Fuel and Combustion Control

Primary Fuel: Diesel / LDO / PNG (as applicable) for start-up and temperature
maintenance.
Automatic burners with interlocks to ensure:

o No feeding below minimum temperature

o Stable flame and controlled air supply
Elecirical Control System for propet temperature and combustion efficiency.

(& Scanned with OKEN Scanner
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5. Feeding and Ash Handling System

Hydraulic Charging Door with safety interlocks.
Controlled feeding rate to prevent smoke and odour generation
Bottom ash collected in sealed containers, ‘

o Ash handled and disposed ol as per CPCB/GPCB-approved method.

6. Air Pollution Control Measures (APCMs)

6.1 Secondary Combustion Chamber

« Ensures oxidation of unburnt hydrocarbons, VOCs, and odorous gases.

6.2 Air Pollution Control Devices

APCM Function

Wet Scrubber / Venturi Scrubber Removal of particulate matter, acid gases
Packed Bed Scrubber Odour and gas absorption

Mist Eliminator Removal of moisture droplets

Induced Draft (ID) Fan Maintains negative pressure

Stack Safe dispersion of treated flue gases

7. Stack / Chimney Details

e Stack Height: 30 meters (as per CPCB/GPCB norms)
o Designed to ensure adequate dispersion of emissions.
Sampling port provided as per CPCB/GPCB guidelines.

e o—

8. Emission Control and Compliance

. Incinerator designed to meet CPCB/GPCB emission standards for:
o Particulate Matter
o Smoke opacity
o Odour control

o Continuous temperature monitoring provided for both chambers.

- S—— - et e o e ST T T AR
e 3 A & Bl AT 2 e

9. Odour Control Provisions
« Negative pressure maintained in storage and incineration areas.

o All process gases routed through APCMs. '
« Rapid transfer of carcasses from storage to incinerator to avoid decomposition.

(& scanned with OKEN Scanner



10. Safety and Interlocks

o Automatic shutdown on: W

o Low temperature

o Burner failure

o Power failurc
Emergency stop and fire-fighting provisions provided.
Operators trained in safe incinerator operation.

11. Compliance Statement
The incinerator is designed and operated to ensure:

o Complete combustion of carcasses

. Destruction of pathogens

. Effective odour and emission control )

« Compliance with CPCB/GPCB Guidelines for Carcass Disposal.
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ANNEXURE -2 M/

Odour Control Action Plan for Storage and Incineration of Carcagses:
Qb all

1. Objective
To prevent, minimize, and control odour emissions arising from the storage and incineration
» [4

Ot carcassces, ensu l“b ‘hdt lIlL .\\IIIOlII\dIHg l“" [e}] )'lLIL sln(l ”Lt”hy 'I) Ors are ng d(lv(‘,l 5(_" '/
! ceept
)

2. Scope

This action plan :}pplics to all activities related to carcass receipt. handling. temporary
storage, incineration. ash handling, and associated housckeeping within the facility.

3. Potential Sources of Odour

. Tempqrary storage of carcasses prior to incineration
+ Handling and loading operations
« Leakage or spillage from containers

4. Odour Control Measures — Storage Area
4.1 Enclosed and Controlled Storage
o Carcasses shall be stored only in a designated, enclosed storage area with restricted
access.
o Storage containers shall be leak-proof, corrosion-resistant, covered, and clearly
labeled.
4.2 Time and Temperature Control
« Storage duration shall be kept to the minimum possible, preferably less than 5 to 6
hours.
« Ifrequired, chilled or refrigerated storage shall be provided to retard decomposition
and odour generation.
4.3 Ventilation and Air Treatment
« Storage areas shall be maintained under negative pressure to prevent odour escape.

. Exhaust air shall be routed through odour control systems such as bio-filters.
activated carbon filters, or wet scrubbers.

4.4 Housekeeping and Disinfection
« Daily cleaning and disinfection of storage floors, containers, and handling equipment.
. Use of approved disinfectants and deodorizing agents.
. Immediate removal and cleaning in case of any spillage.

5. Odour Control Measures — Incineration Process

5.1 Efficient Incineration Operation

e
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* Incinerator shall be operated at design temperature M

oru i LY ) n

5.2 Air Pollution Control Devices (APCDs)

« Installation of’a 't )
alle appropriate APCDs such as Secondary C sti :
Scrubber, Venturi & Recirculation Tank. 1y Combustion Chamber, Wer

All exhaust gases shall pass through APCDs before release to the atmosphere.

5.3 Stack Design and Dispersion

We. ha\'/e kept Stack Height of 30 Meters which is required as per CPCB/GPCB
Guidelines to ensure effective dispersion of treated flue gases.

6. Odour Control during Handling and Transportation (Within Facility)

o Carcasses shall be transferred quickly from storage to incinerator.
o Covered trolleys/containers shall be used at all times.
« Handling areas shall be washed and disinfected after each operation.

7. Preventive and Management Mecasures

« Strict prohibition of carcass accumulation beyond approved limits.
« Preventive maintenance of incinerator, APCDs, and ventilation systems.
o Availability of odour neutralizing chemicals for emergency use.

8. Monitoring and Inspection

. Regular odour surveillance in and around the facility boundary.
« Maintenance of inspection and cleaning records.
. Immediate corrective action in case of any odour complaint.

9. Training and Awareness

« All personnel involved shall be trained on odour control practices, hygiene. and

emergency response. o
. Refresher training shall be conducted periodically.

10. Complaint Redressal and Emergency Response

. A designated officer shall be responsible for addressing odour-related 'complaims.
o« Any al'):’normal odour incident shall be recorded, investigated, and rectified

immediately.

. This odour control action plan shall comply with CPCB/GPCB Guidelines.
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* Incinerator shall b

S e opcrated at design te

‘ ; mperatures : i

Complote combustio oy o peratures and residence time 1o ensure

Continuous itori &
s monitoring of temperature to avoid
odour. perature to avoid incomplete burning, smoke, and

5.2 Air Pollution Control Devices (APCDs)

( b s

All exhaust gases shall pass through APCDs before relcase to the atmosphere.,

L]
5.3 Stack Design and Dispersion

o We ha\{e kept Stack Height of 30 Meters which is required as per CPCB/GPCB
Guidelines to ensure effective dispersion of treated flue gases.

6. Odour Control during Handling and Transportation (Within Facility)

Carcasses shall be transferred quickly from storage to incinerator.
« Covered trolleys/containers shall be used at all times.
o Handling areas shall be washed and disinfected after each operation.

7. Preventive and Management Measures

« Strict prohibition of carcass accumulation beyond approved limits.
« Preventive maintenance of incinerator, APCDs, and ventilation systems.
o Availability of odour neutralizing chemicals for emergency use.

8. Monitoring and Inspection
« Regular odour surveillance in and around the facility boundary.

. Maintenance of inspection and cleaning records.
. Immediate corrective action in case of any odour complaint.

9. Training and Awareness

o All personnel involved shall be trained on odour control practices, hygiene. and

emergency response. o
. Refresher training shall be conducted periodically.

10. Complaint Redressal and Emergency Response

. A designated officer shall be responsible for addressing odour-related ‘c~omplaims.
« Any abnormal odour incident shall be recorded, investigated, and rectified

immediately. ' o
. This odour control action plan shall comply with CPCB/GPCB Guidelines.
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CPCB Incineration-Relat
- ave iane ;
Ty ed Compliance Points (Carcass

1. Incineration as Preferred Disposal Option

¢ The guideli ‘Jjoritize inci 1
Camg’,lsse:lsl;\‘(:)su 111(; 1;})} itize incineration (as well as rendering) over other methods
F: . . . . o
¢ disposed of by incineration where facilitics arc available.

2. Infrastructure & Facility Availability

« Munici 143 .
y estatlyll)‘ai A(;lthormes. / Implementing Agencies must ensure incincration facilities
— ished and available under their jurisdiction & we have Established the

3. Operated by Trained Personnel

. lnci_neration must be practised on-site only by adequately trained manpower
equipped tt? operate the facility safely and in compliance with environmental norms &
we are having the Team for the same.

4. Controlled Combustion with Air Pollution Controls

« Incineration should use high-temperature combustion to CONVert carcasses to inert

gases and ash while deactivating pathogens.
« Air pollution control devices must be installed and approved by the pollution

authority/CPCB to control emissions and protect air quality.

5, No Hazardous Accelerants
. Use of gasoline or other highly explosive accelerants is explicitly prohibited in
incineration operations.

6. Fire/ Safety Preparedness

ould be notified and included in planning; fire retardant

. Fire-fighting officials sh
e available for all operators at Plant.

equipment and protective gear will b

7. Pathogen Inactivation & Ash Handling

ve pathogen destruction and sterilization, reducing
Handling and disposal of the ash must comply with related
t and landfill rules where applicable.

» Incineration must achie
carcasses to sterile ash.
hazardous waste managemen
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A

planee “urmq/qg::l'lhcIfa;:ilily must operate according
S8 s/standards for thermal faciliti ich
nl iR oy nd for al facilitics (which

incincratar o polh g.c‘:t(‘:l‘:lrrm !nlr flue gas emissions, where applicable to

sral hazardous waste incinerati '

S Wi weration standards)

8. Envir
nvirenmental & Regulatory Oversight

Operator: i

s must maintain i

C compliance ree ;
Eo applicable CPCB/GPCB c‘ "
include temperature and polle

9. Authorization & Monitoring

Carcass incineration faciliti

parsass i %r;c:‘rf:l?l;; facilitics should hold authorization from respective State

onntion Co 0 (_)ards ('SPCBs) and are subject 1o inspection and monitoring 1o
npliance with environmental rules. o

e Colour Code Categories (Applicable to Animal Carcass

Und i0- ;
wasteer the Bio-Medical Waste Management Rules, which GPCB enforces in Gujarat, different
types are segregated at source using a standard colour coding.

£ Yellow Category

Colour: Yellow
Types of Waste:

« Animal tissues, organs, body parts, carcasses, bleeding parts, fluids. blood

« Includes experimental animals and wastes from veterinary hospitals and institutions
Treatment/Disposal:

« Incineration or deep burial (as per rules and authorized Facility operations)
Application:

o Stored in yellow pags/containers as part of biomedical waste segregation
Notes:

o Deep burial of carcasses is permitted only in rural/towns with limited facilities
(subject to regulatory approval and controls)
Summary: Animal carcass waste is classified here and must be segregated in yellow

coded containers for appropriate treatment/disposal.

e

1. Industrial Classification (Red/Orange/Green/W hite)

GPCB categorizes industries (not waste types) by pollution potential:
Red (high pollution), Orange (moderate), Green (low), White (negligible/no

pollution). .
. This classification is not directly about waste colour codes; it’s about overall
industrial pollution risk.

2. Waste Segregation and Colour Codes
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e

Animal carcasses gencrated in healthcare or velerinary scttings — is segregated using

the standard biomedical waste colour code (Ycllow, Red, Blue/White, Black) under

national rules enforced by GPCB.
Animal carcasses are specifically assigned to the Yellow category along with other

anatomical waste.

Colour Waste Included Example Includes Treatment }

' i : ) Incineration /
Yellow Anatom::z]s t& animal Animal carcasses, tissues, organs deep burial J
! c |
i Autoclave/ |
Red Contamlna:eq r;ac)'clable Tubing, plastic sets (recyclable) microwaving J
materials |
' I
Autoclave ” |

i Sharps & glass/metal Needles, broken glass sterilization

Blue/ White > ’
implants }
ici Landfill [
id bi i sscarded medicines (non- | |
Other solid biomedical Discard s (0 Landt
Black waste cytotoxic), other solid waste (
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Action Plan for Safe and Effectijve Waste / Care :
Areasy Collection and Transportation

1. Objective
To ensure the saft ieni
S he safe, hygienic, and envyir
waste and animal c:niﬁlt?-ﬁ‘fl'lll mv”‘m""c“m“y compliant collection and tramsportati
health, safts asses from the site to the designated disposal facility, mi “porlation of
alth, safety, and environmental risks sposal facility, miniinizing

e e
=z e

2. Scope
This action pla i
" .
e c:;r:;as?;:)al :2[5| it]:)gall p”ersqnnel, contractors, vehicles, and equipment involved in
, collection, temporary storage ion from i
! ; and tran ¢ m the site 16
the approved disposal or treatment facility ’ B, and ransportation from fhe s ¢

3. Roles and Responsibilities

* Site Manager: Overall su isi i i i
| : pervision, compliance with regulations, and inati
with authorities. ’ - »and coordinaton
: I(':ISlll?, O.fﬁcer: Monitoring safety practices, PPE usage, and hygienc standards.
. To ection Team: §afe handling, loading, and securing of waste/carcasses.
ransport Supervisor: Vehicle readiness, route management, and documentation.

4. Waste / Carcass Identification and Segregation

.  Waste and carcasses shall be identified, classified, and segregated at the source.

« Carcasses will be handled separately from general waste.
o Only leak-proof, labelled, and covered containers shall be used.

5. Collection Procedures

all be carried out on daily basis based on the calls received on the
tollfree numbers or immediately upon identification of carcasses.

o Personnel will wear appropriate PPE (gloves, masks, boots, coveralls).

Carcasses will be lifted using tools/equipment to avoid direct contact.

Containers will be sealed immediately after loading.

« Collection sh

6. Transportation Procedures

nclosed, leak-proof, and clearly marked.

Vehicles shall be dedicated, €
efore and after each trip.

o Vehicles will be disinfected b .
« All the Collection Vehicles will be secured to prevent spillage during transit.
« Approved routes and disposal sites shall be used at all times.

7. Health, Safety, and Environmental Controls

wcilities will be provided for workers.

Handwashing and sanitation f \
[ allowed during handling or transport.

« No unauthorized personne
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8. Emergency and Incident Response

»  Kits will be provided all the workers in collection arcas and vehicles,
»  Corrective actions to be implemented and documented.

9. Training aud Awareness

»  All personnel involved shall be provided training on safe handling. maintaining
hygiene, and emergency response.
* Refresher training to be conducted periodically.

10. Documentation and Monitoring

» Maintain records of collection, transport, disposal, and vehiqle disinfection.
» Regular inspections and audits will be done to ensure compliance.

11.Spinkler Spray System

* To Control and Minimize any odour generated from the incineratfon plant,a sprxsnlfxfig
spray system been installed.The system operates as anfi when rgqunred to su;sztrle: I;m
smell and maintain a hygienic and pollution- free environment in and around the p
premises. o .' | e

e In order to prevent odour nuisance arising from the incineration Qroccss,an'?;n\o?(;: :
sprinkler spray arrangement has been provided al'the incineration plan(tj. cguﬁi;ﬁr
system helps in neutralizing odour,reducing airborne pollutants,and en g

i i i ms.
compliance with environmental and safety nor o .

e A sprinkler spray system has been installed at the incineration plant to contr.ol ngt:

emissions. The system is activated whenever any smell is observed.thereby maintaining

environmental hygiene.

12. Compliance

e This action plan shall comply with applicable local environmer}tal, pu!)lic health, and
veterinary regulations and will be reviewed and updated on Daily Basis.
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ANNEXURE ~ 5

Land Bearing Survey.N0.2694 of Anand is Vested to Anand Mahanagar Palika for the
purpose “ slaughter house” Earlier, the facilily at the said site was being used as a slaughter
house as per approval of the local authority. In view of environmental protection, public
health concerns, and scientific waste management requirements, the existing facility has
now been upgraded and repurposed into a carcass incineration plant. The upgraded
incineration facility is a common municipal infrastructure intended solely for the safe and
scientific disposal of animal carcasses, and no slaughtering activity is presently carried out a1
the site. This upgradation ensures improved hygiene, prevention of disease transmission, and
compliance with applicable environmental rules and regulations of the competert authorities,

The land possession documents indicate that the proposed site is designated for
slaughter house usage as per the records of the local authority. The proposed.carcass
incineration facility is a common facility of the local government, 'mten_d'ed e.xcl.uswely for
scientific and safe disposal of animal carcasses generated within the municipal limits.

As per the siting criteria and applicable rules and regulations of the local a;xtr::jr‘;;/,
slaughter house premises are permitted for allied activities relate.d t_o animal was;c::tezow ogf
and disposal. The proposed carcass incineration activity falls within the same
usage and does not involve any change in land use.

, DATE: 14-03-1972.
Land Allocated to Anand Municipality by G.R.L.D.No.LUN[1771[40{1771[6

Ldnu A e ————

Copy Enclose.

Plot/Lands Vested in to the Anand Municiplaty.
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. the presence of pusey residential
ied site have been examined in Fighit of the

CL““"\I l { ll“‘i ‘\ ’ ¢ tr 4 {s |4
> < ) on (‘()ntr(“ I‘()“rd (( p(..l 3

- X . ] , . i) ““(' .'NI(C l i ) ¥

SNII\L }_s“l(‘k‘hlll‘,s “nd i\]bl)llcu\)lu Sl“u‘l(“'y pl’()\'i\'i()ng """“"" antrol | On d Spe i }

1.

CPCB Siting Guidelines

Tt idei .
1e CPCB, vide its document “Siting of Industries” (CPCB, 1995; revised and

adopted by SPCBs i i i i
evaluated gase q on? from time to time), has prescribed that siting of projects shall bz

o Nature and scale of the activity,
o Pollution potential,
o Auvailability of pollution control devices and mitigation measures.

The said guide!ines do not prescribe a blanket or mandatory 500-meter exclusion
zone from residential areas for all categories of projects.

Distance from Residential Areas
As per CPCB guidelines on siting of industries and projects:

“Siting criteria shall be applied on a case-to-case basis, considering pollution
potential and mitigation measures. and mere presence 0 residential
settlements in the vicinity shall rot be a ground for rejection where adequate
safeguards are provided.”

Accordingly, the presence of residential clusters within a 500-meter radius does not
constitute a violation per se, unless a specific activity-based buffer distance is
prescribed & plant is operating without following CPCB Guidelines, which is not
applicable in the present case our plant is designed as per CPCB Guidelines.

SPCB Adoption of CPCB Guidelines
The concerned SPCB follows CPCB guidelines issued under:
o Section 18(1)(b) of the Water (Prevention and Control of Pollution) Act,

74

19 .
o Section 16(1)(b) of the Air (Prevention and Control of Pollution) Act, 1981

ermissibility based on land-use

Under these provisions, SPCBs evaluate siting p . 1d-us
rather thanona fixed radial distance

compatibility and environmental safeguards,
alone.

Residential Clusters Near the Site

o Al Manan Residency, located on the western side of the proposcd site
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A

situated outside any notified

. wll within any s .
under CPCR/SPC C Hnany statutorily restrie
CB/SPCE notms for the proposed 'u't‘ivir: rily restricted

BN atls --]’~

Is existi

s existing, authorized resi ;

prohibited or cco :’;\‘;::.‘l_“mdunhnl developments
N ~-SensSiHiive v '

buffer distance ¢ zome, ond do not |

Lay SC & i
And Use and Planning Compliance

‘ Qe ‘ C 4
s Y 3¢ an

{ e

Municipal Cor i
. orporation, and the propos ivi
Ll on, proposed activity is permissible ili
- mpg regulations, in compliance with C(PCB gt's er{m%th RS
. l_,nl\"u’onmental Safeguards SRR
n line with CPCB’s “Guideli
suidelines for Environment ‘ i
Control”, the project shall implement: w Munagementund Follotor
o Qdf:quat'e pollution control systems,
Z Cgl;e,l?llr, and water pollution mitigation measures
mpliance with all conditions stipulated b SPCB whi ing C
i whil -Onse
Establish / Operate. ’ ’ et Conne

Conclusion

In view of the above and in accordance with:

o CPCB “Siting of Industries” Guidelines,
« SPCB siting and consent framework under the Water Act, 1974 and Air Act,

1981,

it is clarified that the presencc of more than 15 pucca residential houses within a 500-meter
radius does not violate CPCB/SPCB siting guidelines and does not render the site

unsuitable for the proposed development.

osed site is found environmentally and legally compliant, and may be
Clearance / Consent to Establish / Consent to

ditions imposed by the competent authorities.

Accordingly, the prop
considered for grant of Environmental

Operate, subject tO compliance with con
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